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.4, NO342/95, Co ' .
JUDGMENT Dt: 3.4,95
(AS PER HON'BLE SHRI JUSTICE V.MEELADRI RAC, VICE'CHAIRMAN)

Heard Shri K.Venkateswara Rao, learned counsel
- .- - . . AT L a1 T S ale sam DA AL T A A

standing counsel for the respondenti}

2. This CA is fiied praying for setting aside the
crder dated 20.2.1995 whereby pay of .the applicant was
reduced by 3 stages for one year’ﬁndlan armount of
Rs.12,238/~ was orderéd to be recoveréd by way of

punishment, One of the contentions rzised for the

rapplicant is that the impunged order is vitiated as

copy of the inguiry report was noct fﬁrnished to the
applicant before the impugned order was passed. It

is now stated for the applicdant that he is preferring
an appeal against the impunged order and he will

rajise that plea alsélin‘the appeal anéd hence he is now
withdrawing this OA with liberty to file & fresh OA

in case the order in appezl goes against him,
i ‘

3. In view of the submission made, the applicant
is permitted to withdraw this CA with liberty to file
a fresh 0A& in case fhe crder in appeal is adverse to
him and then he is free to ﬁaise all the pleas which
were raised in this OA to the extent they are necessary.
Accordingly this C4 is dismissed at the admission stage,

Ho costs./w
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_ DATED:-3rd.April, 1995
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COMEARED BY ‘ APPRO‘VED BT

IN THE CENTRAL ADMINISTRATIVE TRIBUNA
HYDERABZD BENCH AT HYDERABAD.,

THE HON'!BIE MR,JUSTICE V. NEEL’DRI RAO '
VICE~ CHAIRMAN .

AND

THE HON'BIE MR.R.RANGARAJAN:M(ADMN)

DATED - -L\ 1995.
QRDERATUDG MENT 3

M. A. /R, 2. /C. A.No,

, : in
.O._A."NO‘.. 3L{Lyq5rﬁ'

T. A.NO, ‘ (W, P, ' ' )

Adml ted and Inter:.m dlrectlons

"

of with directions.

-Dismissed.

D.‘Lsmls sed w1thdrawn

-VD:LSthlSSL‘d for c‘efault

Orde‘red/R jartad,

. No,order -as to costs
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